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By Mrs. Mcera Clihibber. Judicial Member -

The applicants of ail these OAs are seeking the same relief as was 

the relief in OA No. 978/2004 allowed by this Tribunal in favour of Shri 

Subodh KumarKarmakar vide its judgment dated 161x1 MnrfcJi, 2005.

2. In all these OAs the applicants have stated that they arc similarly 

situated as that of Shri Subodh Kumar Kannakar which fact is denied by



the respondents in some cases. In all the eases applicants have relied on 

judgment dated 16.3.2005; ajnd to provide them the similar benefit in the 

scale of Rs. 5000-8000/- on the date of completion of 24 years of service 

with all consequential benefits including arrears of ACP benefits with 

interest.

We have heard both t le counsel and perused the pleadings as well

4. Since in all these cases applicants have relied on the judgment 

dated 16th March, 2005 which has admittedly been assailed by the 

respondents before the Hon’ble High Court of Madhya Pradesh in 

Jabalpur by filing WP ftfo. 6049/2005 (Annexure R-2 in OA No. 

619/2005) and by order d a id  22.7.2005 operation of the judgment dated 

16.3.2005 passed bytliis Tribunal in OA No. 978/2004 has been stayed, 

naturally they would have to await the outcome of aforesaid Writ 

Petition.

5. We are informed by both the counsel that the Writ Petition is still 

pending before the Hon’ble High Court. Since the matter is pending 

before the Hon’ble High Court, it goes without saying that ultimately 

whatever decision is taker by the Hon’ble High Court would be binding 

on all those persons, who are found to be similarly situated persons by 

the department.

6. Therefore, all these OAs are disposed of by observing that 

ultimately if respondents find that the applicants hereunder are similarly 

situated as that of Shri Supodh Kuniar Kamiakar and the Writ Petition is 

decided in favour of Shri Subodh Kumar Kamiakar, such of the 

applicants would also lie entitled for the same relief. If however, 

respondents find that some of the applicants are not similarly situated as 

that of Subodh Kumaii Karmakar, they shall pass reasoned order
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judgment cannot be extended

explaining tire reasons by tjhc benefit o f Subodh Kum ar Kat makai ‘s

to them.

7. With the above observations all these OAs are disposed ol. No i *
costs. Copy of this order be kept in each file.

8. The Registry is directed to supply the copy of memo of parties to 

the concerned parties while issuing the certified copies of.'this order.

(Mr. Meera Chhibber) 
-Judicial Member

(Dr. G.C. Srivastava) 
Vice Chairman




